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Cla“& Rsséﬁndentﬁ(as(s) ﬁ

- The Application hag been Submitted tg the Tribunal by Zh-i7if :

‘ ":"II’ . ‘{
L Shri__i_g EQ‘}JY\W«(DAH&Q Advoca te /Rahpe- |
.iQ;mMMEﬁ? Undsr Section 19 of the Administratiue Tribonal

Act, 1585 ang the Same has bean scrutinised Vith reference to

]

" the pointe mentlanud in the cnec!

x list in the light of the
pProvisions

!

lu tﬂe & (jhlli

——

tleratlUB_TribUDal(DrDCEdUrP) Rules
1887,

LIL]
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{: Is the applicatisn in the proper form, ?{;7 :

4 . § '
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pertied veen furnished in the cause title. ;g&

: \ : , . : : PR . : S
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|
(g¢) Have sufficient number of mpies of tha ipplicatian ?%b
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|
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fN THE CENTRSL ﬁﬁﬂlm? TRATIVE TRIBUNAL: HYDFEQEQD BENLH
' AT HYDERSEAD.,

{ | 0.4, no:\9 OF 1997 De.
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s : BETWEEN:

/1997 *

CHREONOLOGICAL BTATEMENT 0OF EVERNTY * %lQ\I b

' |
Sl.MNor Date: £ VoOE M T 5 o
)
el oo men e ROS OIS Sefet LSk MM et fmemp A T HT LS HEH A b M ek aomde smaan e seeet S vt Seeee et e e iim g At SRR FES VR SN GRS PR ANk duskl i kel e rarm tmane ot e Seee 46800 Mber e 1 - g s J‘f |
9 1. 16.7 .94 The applicant's husband mef untimely death leaving
T behind the applicant and her three children.
2, 2&.8.%4 The applicant intimated the death of hev husband
to the Respondeint.
. _ ) !
G T.F . The Respondent had sent-in a condolence message
to the applicant condoling the death of her
husbhand.
|
g 4, 13.7.94 Thz Rw%pCﬂEFHL had forwarded the blank forms |for
compassionate appointment
) ‘ g
i b V10,94 The Respondent had forwarded the reoguired
applications for release o CBEGIS/GRF which %wrﬁ
Tilled andaubmiti&ﬂ o the Respondesnt.
&ra P.11.98 The applicant had forwarded &ll the relsvant
[ ‘ docunents duly Tilled-in with the Respondents.
7. 2hH.3.97 The applicant executed the affidavig.
B, G.e2 %7 The applicant made repressntation to F@apmntént

for appointment on compassionate grounds.

BTl W7 The applicant had once again regussted to relbase
the bhernefits acorued to her decsased husband.

G&“ AL I0.6.57 The Resporndent had issued a doint letier to %h@

Q{w applicant as well as the mother of the d@tea%eﬁ

L : to produce the Succession Certificate. E

i ’ 1. R.7LRY The applicant got a legal notice issusd o the
' Respondents to setile the terminal benefits |

‘e g of the deceased emploves.

CAs such the applicant has no other alternative except to approach
this Hon'ble Tribunal, had filed this application before thée
Hon'ble Tribunal. ‘

Hyderabad
[O.8, 19w

contd. ... ..
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|

RESFONDE

|
: TR R
APFLICATION FILED UNDER SECTION 19 F ADMINIGTRATIVE TRIBUNALS

L
|
AFPLICAN

DH

v

- INDEX |
e e mem e e e e el e mm e s e e e e 'ﬁf_: &J*
E.Nos: Documents relied upor: Ann . No: ”agb“_ﬁi
:.—.::::::::'_:::z:::::.::::...:::::::::::::.:::::‘.':::::::::::‘..:’_.'.'.::.'.:"‘.....":.::::::m::.::.“.::::z:'.:.....ﬂ::ﬁ;:":r:;“xw:::'_'::**.-"_-'—._zx'_.:_,',r_
1. | AFFLICATION 1 to &
g Impugrned Memo MNo. 07001708 . <
dated 10.6.1997 of 1the Respondent 1. |
3. Repr&ﬁ@nﬁatian of the applicant \O |
dated 21.8.1994 Lo the Respondent 17 ‘
& Condolence message DO No.07/0&64/CH : ‘ j
dated 5.9.1994 of the respondast ITi A\ |
o Mano Mo.O7/088/L8 d5.13.9, 9& -
of the Respondent. iv V-
)
&, Rapresantation of dhe applicant !
dated 7.11.96 of the Respondent
enclosing the documents. v \Ebhrzaf'h
g
T Memo Mo L0577/ TO/OFFM db.7.10, 96 »
of the Respondent enclosing the
documents Vi 2D h!)")
8. Copy of affidavit ﬁgecuﬁed by thea E) :
applicant dated Eé,ﬁul?Q? VIT Z%"’fg !
P Representation of the applicant y
dated 4.2,.1997 to the Respondent VITI 1
10.  Reprasentation of the ahplicﬁnt
cdated Eﬁlqulqw?'M3thm Respondent. ix 3%
L@uai Notice dated 2,7.1997
sued to the ﬁe%pm?dew%%, X EEB'—SH

BIGNATURE (OF

FOR LSE IN TR
Date of

=] Mal. 'S
Receipt:
Fegistration No. . '

OFFICE:

o

THE AFPLICANT

Sigmature
Registrar.

contd. ...,
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SPABE NO. 1

5

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL = HYDERARAD
AT: HYDERARAD

.4, NQA?£¥qaf 1997

|
)

BENCH
|

BETWEEN »

Smt . Lawmi Bai, W/g,
Ex.Labourer (5.8, ) (Fer.No. OFFU/8a9-3)
Ordinance Factory Froject ?addumailarém.

Medal District, HfG.HhNau23“5~EE45 Aryasémajv :
Sha}.ibanda«fr Myderabad-500 D55, ., ' AFFLICANT

iate B, Venkat@shg

AND

The General Manager,
Ordivance Factory Fro

jeot, (Medal: ),
Yeddumailarammﬁﬁé 0T

" o

[

DETAILS OF THE AFFLICANT: 1

Address for servics of summons/  SANKA RAMA FRISHNA RaD |
notices on the applicant: ADVDCQTEFI~S~539fCH

¥ IT Floor, Chikkadpallys |

HYDERABAD . 20. |

1. Farticulars of the order against which the application
ls made: .

"This application ig against  the impugned ?rdar
No. Q7/001 /LB dated 10.4.1997 of the

Respondent, di%p*ting
payment of terminal benefits

H
oM the demize of the husband of | the
A

applicant herein by deliberately delaying the payment of pERsion
and  pensionsry benefitsg to the detriment of

]
the intereat% of
applicant. l

2. JURIBDICTION OF THE TRIBUNAL &

The applicant declares that the subje;t matter Df; the
o desy against which she wants vedressal e within i the
Jurisdiction af the Tribunsl ufﬁ.I&(I)ib)(ii} of 'éthe
Administrative Trihuﬁaiﬁ Act, 1985, i

3. LIMITATION:

The applicant further declares that the applicatimﬁ is

within the limitation pariod prescribed in Section 2iiiy{an| of

|
!
!
I
i
i
|
|
1
|

the Administrative Tribunals Ret, 1585,

-

-

il wiu  rf o R,
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shREE NO. 20 ¢

4. FACTS OF THE CASE: ‘
{1} It is respectfully submitted that the apnlici

|
husbend was eaployved as lLabourer (8%) in the Respondent's g

sation, with personnel Moo OFFM/BEY-3-3, The said husband of

applicant met with untimely death on 1&.7.1997, Thea late hus

of fthe applicant had rﬁhaered ragular service of more  th

_ ey
years in rdinance Factory of Medak and had become allglblg
| ) 1y

it s

HETiL -~

the

= and

an 7

L as

peyr rules for pension and Fensionery benefits. On the demiae of

the applicant's hushand, the Respondent had sesnt-in a cundq
iefter vide DI No.07/066/LE dated 5.9.94 regratting the unt
death of the Applicant's hLabandﬂ who had rendered loval se
in their organiecation for mora than 7 years., ‘ )

| !
2. I further submitted thal the Applicant ‘s hushand d
his course of enployment hlad submitted %amily particulars to

organisation, in  which he had declared the particdlars mﬂ

lence

imely

"y ine

A 5 g
the

tha

. . ¢ e o s . ,
applicant as wife with 2 children born to her. This nomination

subsists even today, as it was never changad as there are n#

necasion  that allows, as the Applicant s hushand  was v

Wwith the applicant and there are no  allegations against

Applicant's usband., as the organisati

husband of the applicant was survived by the applicant
Wifed) and 3 children, the Respondent vide his letter Nm.&?/dé

dated 13.9.1994 forwarding  therewith the reqguis 1t9\\?&clar

forms both  for family | pension ac well £ COMPass i g
appointment. The Applicant promptly submitted the dwuumantﬁ
Were  sent to her ouly flI%@d*lﬂ and sigried for all the emti

mEnts of her Nushband, 1ﬁL3UU1}g CBE~BIS/6rF gtc., alsongwith

Identification Lards, vouchere by affi

sLch

g1 g

the

or knows that the deaéaﬁed

anly
2R AR
ation
s e
that

tia—

HIiNg revenus stamp etd on

F.11.1994, Im addition to this, the Respondent vide his Letter

W . 0&/057/TO/0FFM dated 7.10.199s had forwarded
|
tha Cfollowing documents For her signature for  the

sebttlomant of pEnsion and~pmﬁn19héry bensfity,

; contd. .,

to Lthe appl%“

gurpmsé of

q e

—_—

it T B e T T s e R
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(PAGE NO. 2
\

1. Application ﬂFmrmwﬂu,ﬁ)

2. Final 6Appeal of CGEGIS and relavant ducumentaf

3. Final Appeal of GFF and :

!

i GEE in lieu pf Form 10-B
The Respondents in the above documents had specifically mentihned
thal dﬁpéﬂdéﬂtﬁ of the deceased hushand of the Applicant ﬁhﬂwing
phe applicant and hev children and his Tathar angd mother. : The
applicant had applied w;th the reguirements as per the énove

communication. The Respondent having ohtained

all the dﬂcmm%htsg

had been insisting an»theiaffidavit of the applicant to nayirate

the events that had taken place from the date of death

husband.

executed an affidavit on D 13,1997 duly notarised. This

is self-explanatory and there was no need for calling
|

other particulars from the applicant. When thers was no

- .
from the Respondent, the applicant had been representing t% the
1

Respondent o 14.2.1997 and me G, 1997 to releass the pens ol

of | her

\
In order to make the things clear, the applicant| had

dogumant

for: any

|

FEEROTSE

and

pensionary benefits of her decsased husband as she nad been! left
\

with no sowces of incons and had been leading a VETY

i . ‘ .

fife. Inspite of these representations, there was Do
From  the Respondesnt, the applicant had caussd  a  iegal

issued to  the Respondents on BLo7L1997, calling wpon
i

ingigent

1 E-‘%]Z} s

{watice

them to

z@ttle the family bsnefits payvable to the applicant due ta | death

of her husband within a period of one month from  the

raéceipt of such a notice. Evaen the legal notice did not

:

d%te of

avinced

interest in the Respondents to settle the pensionery benefits af
ki

|
the Applicant's husband .

3. 1 further sdbmitted that, when the rules

stipulate that as per the momination submitted by the

enploves, the wifeschildren are entitled for all the bensf

|

the deceasad empimyee; there seems to be an atteaspt

o

|

i

ﬁlearly
mreaned
its of

on the




*y

- Lo MO, 40 oz

i o bhe ymant of terminal benetits to
Réspondent to dispute the payment of te

the

applicant on some ground or other for extraneous Feasons. In this

|

process,  he brought out the mother of the deceased emp lovee || and
probably induced e to Make representation ely such
representation illegally obtalned, ihe Respondent had tssued | the
impugned Order MoLOZ/7001 /28 dated 16.6.1997, addressing bathi the
Foplicant  and  the mother of the deceaged calling upon the% to

produce Succession Certificate as heir

5 to the deceased smployes,

‘Thsugh the matier was kept pendivng Tor months inspite of rapegted

I

Fequests  the Respondent never interested for this, The demand

i

for Buccession Certificate was inzisted only after the receipt of

a letter from the apnlicant pointing out as harasment on

¥
1litrate DLl Widow, When there ATE MO such Certifida

warranted when the decaased employes was survived by a lone wife

and  children through her, the applicant appreherding  that

will be daprived of the PENSION and paEnsionery benetits, dus

i

the demise of har hushband, has ne other altarnative e@xtept .

appropach this Hon'ble Tribunal serking redressal of

grievance. Hencs this application before the Hen'ble Tribunal

9. BROUNDS FOR RELIESF WITH LEBGAL FROVISTIONS ¢

1. It ig respectfully submitted that the Respondent

fher

i

fhad

retognissed the toval service of the applicant's husband, put-

in ths organisation for well over 7 years, which i Borned by

condolense TMESEaUe issusd by the Respondent. Ae

Mmaintainad by tha REEQGNGEﬂtﬁ,

¥ pUrsuances of such declarati
that  too execuie by the 3

=i

fhe

% per the reconds

ans

CVErrment Servant, the Spplicant yas
forwarded with relavant gocuments For her auecuting w%th
advanced sLamped receipts eto,, for settlement of the tevmiAal
bEHEfitEJpEﬁEiGﬁiA and  forwarded the ralevant documents foor
grecution by the Anplicant emploves testifiss that she is D%Ly

. ‘
the nominss, AE par Fule 54 of 0L (Fension) Rules 1978, the

contd,, ...,
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| o
| b
| _
|
|
5

s PARBE MO, O
B

definition of the ferm family emploves clavified that
!

consianting of  cohildren | borned of her 1 the  componsnt

i

i

Ffamily. The|applic

>
§

rit is only wife having hagad

children through the deceased consists only Tamily for veless

terminal benefits, psnsion/pensionsry banefits to The appli

|
+
A

o

thess benefits, especially the mother of the deceased, when

rules contemplate that the wifelochildren are only entiltlec

such terminal benefits. Therefore, the applicant is sntitl

release of terminal benefits, pension/pensionery benefits o

deceasad enployse,

. T Further submit that the Hegpmﬁd@ﬁt had forwarde
|

pelavant  application forms of the applicant for considsriv
I

for compassionate  appointment pursuant | her anplication!

: i
26.8.1996. This is another aspect whers the Respondsr

|
is not open for the Respondent to induce others o claom

d the
g har
dated

t  had

appeared  to bhe considering the compassionate appointment gf the

applicant o ary  suitable post CEHIMSNSHra e with ner

=ligibility. She had even sxecubsd these application forms
. 4
a retguest to consider her candidature for any saitabhle o
compassionate grounds., There apoears to be some  undsro
activity of providing this compassionate appointment to O
the relatives of the decsased employee. Whan the applican
protested agalnst such move, the Respondent for  the exin
considaerations had comnenced  harassing  the applicant,

figtitious oblections for both, release of berminal  ben

pensioarn/pansionery enefits, as  well AS appointmer

compassionate grounds.  The impugned order that was issued
I

about veguirement of '§umﬁesaimn Certificate of fthe d&

sinp loyes. A5 par bthe vlles, which the FRespondent is well

|
|
that there is no nesd to call for Sucoession Certificatel

the legally weddesd wife:with ehildraen is established to

sole  Suwwoessors  of  bthe  decessed emploves. Therefors

]

with
st 0 on
i ound

e of

. had
ANEDUS
theat

efits,
L iy
spealks
Ceasned
awWares

whisen

e the

Lhie

contd.,
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8. RELIEF(S) SOUBHT:

In view of the facts mentioned in para {(4) above, the

applicant prays for the following reliefis):

It is respectfully prayed that the Hon'ble Tribunal may

: \
be plesssd; -

(a) to set aside the impugned Crder NO.O7/001/7LE ﬁaﬁ
10.6.1997 of the sole Respondent, declaring the sane B

A art

trary, illegal, un~warrantad, frivolous and 0 violation |

.-.4’

5

Grticles 14 & 16 of the Constitution, in addition to theh rules
prescribed under CCS (PEHEiQA? Rules, 197d; l

(h)y +to divect the|Respondents to release the t&rmirai
henefits, peEnsion/psnslonery 5eﬁefit5 of her  decsased  husband
wi i ali conseguential bene%itﬁ;. !

, ., pJo LA

. " e L - e b o " W . 4
e = =ERIRINg e TR e LYY L..'-:\rlby

e B e ik A = o (A Sy M
\ /
1 = LSRR pihh T =liaibi LT on compas- -

= \
arl o el R # apr e )
| |
L
and be pleassd tm!paaﬁ such other and further ovder | or
]
orders as  the Hon'ble Tribunal may deem fit and proper  in jthe

3

circumstances of the case.

\ ' - |
. INTERIM ORDERS IF ANY PRAYED FOR:

.

Fending  Tinal decision on the application the applicant

seslk the following intevrim relisf:
. ‘ ' |
. \ , o !
I+ is humbly praved that this Hon'ble Tribunal may

L - ; . .
plaased to direct the Respondent fo  release the prav15ﬂu

pension  to the applicant, who has to sustain herself and  hsy
t

children as they are leading indigent life without any source
income what—so-ever, pending disposal of the 04 and be pleasad

pass such  other and Furiher order or orders as  the Hm%’

Tribunal may desm Tit and proper in the oivoumstances ot

cortd e e o e .

bye
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=

e
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10, NOT AFRPLICABLE: \ . .
ORDER fited in ﬁf%pect

i it. FﬁhTIFUtha OF THE BANE DRAET /FOSTAL
of the application fee: l [

o ; ]

(. Dt /PuD. No. & 1 679487 i

2. bDate: [§.&-97)

e Feos o ns)‘)/}"' ! ' ﬁéw
4. Mame of the office of 1SSUes

s Mame of the office payable at: 3

I 12, LIST OF ENCLOSURES 5. B0 Memevs
| |
|

S1.Mo. Datails of the dm&um&ﬂtﬁ AnnEHure

A% FER TNDEX

yERIF IOATTION

| | |
I, Bat.laxmi Bal, W/o. late FB. Venkatesh, £ Labouwrer

|
(5.58.) {Fer..No. QFFH/8e%-37, Orodinance Fagbtory Froject.

veddumal laram, Medak Diﬁtwimtg /0. HoNo . 88-5-aeld, Ary@msEamal .
S | ; |
Shalibanda, Hyderabad-500 O&, do hevaby venrify that the giontents
N of paras 1 to 4 and & to 18 are true to the best of my ki ledge
: I
, b
and belief and para 9 believed o he true on legal advicel -
Hyderabad . : - | :
= Date s O 0F. 1997 ’
pounsEN_EaS 47 y
: ’ i | |
: | g
! i '
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Mo, 07 A001 /LG

Govarnment of Irwtia,
Mintstry of Detence,
Ordnance Factory Pro cliect,
¥eddumaulawam - BOT TOn
Medast, Dist (n,

Dty 10-0p-97

Ta

St P Lawme ai,
He NG, SF-5-E2s,
ﬁrya:&m&i,
uwilbaﬁﬁa
HVDERAQ&H — TS,

2} Smi.Rukmi Bai,
adflagadda wil)

1
Mzt m g 1;-\;.1‘]-; .o}

Marasapur (Tq)

Medat- Brate //I - d e e e
Madtam,

i respect of payment of terminat benefits on thie demiss of
Shri P Venbtesh olzins frave Desn mads by both of vou. v surh

cases of disputes, accaerding Yo Govt., 1nriwur*10nﬁ *nn Terminal-
unneflfv can be disposed off on the tasis of succession cerbifi-
cate Ligsued Dy a cowrt,

You are thersfora reciested Yo produce BUCCRS5ion Ccaertif -
cate.

curs faithfully;

h/' ’LL’\—Z‘J‘}L@&‘UZC I e
07 GISN L L / i&{aﬂ;lﬂ

“
nk ~ [ BTN § . T ™
"Q Oob L0 R,

[N F A SR T Bl PR S R P




i _ %\7& CD/ d?

2 Ganaral Manager, 1**??@;
ccdinance Factory Projeact
.. Mialsery of Duafance /
* 7 ¢addu Mallaram. -
Raspactad Sir,
Lo

N Sub ¢ Request for appointment on Compassionate Grounds.

‘\- LE N

7 My husbbod lata Sri P.Venkétesh (Schedulad Trioa employus) was
working in your factory in LMD Section. Dua to bad vicas, herpsed Lo
spend all hie earnings and ha has hot laft even a alngle rupee for me.
I am halpless and without a job. I have no other livelihoogd and I have
no ona to.support me.’ So, I request you to kindly provide me a job on
Compasslonate Grounds to earn my Bivalihood.

Born as & Schedula Tripa I have guffared enouyn im my life due
bad vices of my husband and this is Known to some of your Senior
-ficers of your organdsation, viz., MCJR.N.Ahned, Addl, Ganeral Managear
,0f LMD and 8ri P.Sahoo, Addl.Genaral Manager (F). I used to work in

thair houses and thay are awars of all tha troubleg I have faced. You
£ can refer to them to know the problems I have faced a2 the wife of
late P.venkatesh and my pawarty line.

(14

O
* O
‘J

Under these circumstances, I most humblg requaest your kKindself
to have a sympathetic attitude about my present pousition and help ma

to stand on my loajs.

L]
- Thanking you, Sir

Yours faithfully,

' Left ‘fhumb impression
Froms Mrs.P,Laxshmi of P.Lakashmi
A HUN°¢23“‘5—224

Afyagamaj Salibunda .
H{DIRABAD=-500065, A. P

I have personnaly visitaed your Adma. office on 21.8.,96 to hard
ovar this application out I was asked to submit the epplicaticn aleny
with tha proof ¢f his aaath, I have ootainad the certificate and &
Ferox copy aof the same is enclosed.




| T G

ﬂ?é§%;1311“m$“; e TeTT AT, .

el "t A siretiar s fmtfora,
G.K. RAO, ors, : ST Frl g, 42
e - 502 205, {M1.9.)

GENERAL MANAGER

- Government of India,

AP U
Ministey of Defence,
' Indian Ordnance Factories,
r ORDNANGE FACTORY PROJECT, MED: I
YEDDUMAILARAM - 502 205 (A.P.)
‘. 10, No.g 7/066/Ll, Date <00 540 g
Yo
Guteb el Dal
Wiuv. Lete PoVenkatesh
L HG . 23=5=224
Aryesama] Sulibunuue
' HYDERALAD = 500 025 (4P)
i PEGUG L
Subi- ColiolLinCi,
| 4 T have learnt with deep sovrrow of the sad and untisely
dewise ¢#f your husbund Shri roVenkatesh, Per.io o/ 829-5,
Lateourer{3S) on 15.07.96. Late Shri P.Veankateonh has rendered

=
nere than 7 years loyal service in Urdnance Faclory rreject,

Medak and his mewery will be cherished for & len, tiue.

| .
The ensloyees of vrdnaace Factery Freject, iledak juln

N
i £,

their heart felt condolences on the Lerescvenment.
|

e in conveying

ILll

fAY hIS Loubk ST AN iuaCl, .

Tours dincerel vy

f
-
"
[
i
| \ .
TELEPHONES: OFF - 236750, 242178, RES : 236751, FAX :O4$242182 TELEX : 04203-201, 202
- R I ;. AN, 242178, ST 236751 WRT :040-242182  SETRT  :04203-201, 202.
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P\rax Y ~
: N . .y \p>
o 0 e
s - ir} -
e b g
To . No.07/082/LL
: Sut.P.Lakshmi, Governaent of India,
b - H.Ne,23=5-224, : Ministry of Defence,
AryaSamaj Salibunda, _ Ordnance F “actory Proj.,
‘ HYDERABAD-500065,A.F. Yeddumailarw-502 205,
Medek District, A.t.
: Dto 13""09_'96-
U Subs+ Reguest for appoiniment on Compassion:.dc
Grounds.
pefi- Your agplication dyted Z0-08-'SC.
L LR )

In order to consider your request for appoint-
ment in Crdnance Factory Froject, ied ak, the eacloged Iornme
may be returned duly signed the decliration and also obtain

: the signuture of the witness who is an employee of this
Organisation and well known te your fawily,

i A

| Ple note that in the absence of the above,

. . ek A AL
d C‘I"(“?d ) — s e (PR :"..‘-—-t-’:f“- L _‘:l‘""”' 5
c{} . {C_(,M‘L enleinmn .

€ase
not
-

o
©

o

(]

-

%)

}-l

Iy

your request canne
)

i, oy L e S s Cj st tn,:.,i'! cnktmu

~.

clsy 2 gets of forng

j ru.L(z {f-[’{vw L7 lt/rZ:};/

: (4. SULRAIMANY AM e
, DY .GLKERAL IV‘M\IAuzz.Pi/_ Ji T 14
FOR GENERAL MANZGER

k|




\3

The General Manager

Goverament of India

Ministry of Defance

Indian Qrdnancz Factories
ORDNANCZE FACTORY PROJIACT, MaDAK
vyEDDUMAILARAM - 502 205 (A.P)

Respacted Sir,

Sub ¢ Payment of CGRGIS / GPF final claims - Reg.
Ref : No.06/057/T0/CFPM ., dt 7.10.1996.

I offer my gratitude for your condelence massaje over the deatr
of my husband Shri P.,Venkatesh (Llabourer S3). I am moved to see a
person at the highest level caring so much for a family of a Labourer.

As desired by your office I have filled all the documents par-
taining to the Payment of CGEGIS / GPF stc,. And noW &am sendlng
after getting attasted by two Gazetted Officers.

Since I am an illiterate person I requast you to see that all tha
amounts are psil by Crosded Chagua/Draft on any Bank of your cnoics.

Thankigg.yors. v

-

Yours faithfully,

Right hanmd thumb imp {P.LAXMI) L.qﬁﬁk;il
imprassion W/0o Late P.VanKatesh
HoNO,23=0=224

Aryasamaj Saliounda
HYDERABAD-500065( AP)




. ®

(b) Countersigned for payment of R.cevecseerssarscneess

B].IJIJ NO......|o¢oo.ann.-cj)t-a-olssl"

ANNEXUE 'C! OF C.G.l.A. JEVIER No, A/11/14500/M=1/COL-TY Dy
' LU1MM JRNCALLY 1942

Received o st 08 Beosees..eq. (Rupees,

P R R I I R I I R I I R AL

et rteseiieeeaseaeassatnly) being the totul entitlencnt ol
Bevenvearsaesaoiron The lsurance J?und;’umi/’or/' e cnovesrnnrearnss
Saving fund accrued LO Bri.eciviesiianvarrecatirrrrninesasaanes
BXeleT N0, oy rsrecessnsssssensdColENAtim,.sianesnsnens
GROUP A/B/C/D under the Central Government Employees Group
Insurance Scheme 1980, 'f"‘Tﬂ”*"

SIGNATWRE OF RECEIPL: St

M b ed v
(BLOCK LETTERS )

Y + ‘--!
- WHG - Lhae UNL WA S
PEltoNe, = "o g%

P — g U W U Ty P ek S S0 T e e D A 7 it o T o Sy rF . om e  k a F m b rd gvm pa m F lk Y  re SA B b  cns iy S e T d el L

FOR USE TN DEPARTMENTAL OFFICE

(a) Relevanf Bi>-data of thc member:

(1) type of Group of the member (i.e. lowest graup)
viz, D/C|B/A on 1n1tially joinlnb the suhumo

"‘$- QnQ'QiQQQQIOQOOQMQQ

(ii) year of acquiring member bip of ‘higher group *;1'f‘

* GROUP *c',.....,.u...
GI{OUP 'B [N B N B R B I ]
GROUP !At‘.....'.“‘

-u;u., -

1
.ﬁ
:

(RupeESOOOt.IQOOOCQQOQOOIUOC!lbl!llcltqt..oi.lQI‘ODOQ.IQI.only)
to claiment(s) crossed cheque/demand draft te be issued in favour
of GM/OFEM,

ADDRESS ¢ | SIGNATURE:
i DESIGNAT ION: |
e - DATE: '

FOR_USE_IN PAY & ACCOUNTS OFFICE

.Paﬁsed fOr pay’nent O:C RSIoogiloolﬁg‘.(RupeeS.qoovtl.llllgill-odoon
R

,Pr...-......,..--....--..Ol’l]}’)

A o P Y D e oyl B TR S 44 1 L e S0y T e -y S ey e - T ® S (e g S o g ke S S e L R L

* delete whiever is inapplicable

GK/*




DECLARATION

Y

I, Swt. P. Laxul, W/o. Lote P. Venkatesh, Ex.luno.u29-3
hereby declure ahx'thut I am the only widow of the doceused
Govermment swrvant (viz. lute Shri P. Venkutesh ), who 1., not
survived either any widow (including widow who hus beon
Judicislly seperated frow her husband op by why minov chiitd/

children from the other widow,

A

(P. LAXAI)

W/e, Lote ¥. VENKULESH

EX;P.-NQ. 829

Witnesss-

B-ve e
Sgenf1AKY ~
CfARYH SAPIAT . 2.7 =2 L o
o i Ld B PNDD HYDE (S AD =508
PetAaN AT H
A IR Sy

I L,.
roalRaNnovn -
S}JYDG o rh B8 D= bDuao;

SR
G
}/ j &rihl‘.c |(,3§i ‘@‘Ji\:lnES.-Pl b
1 l‘ 0‘.: L ;s{” U\‘
: A INR U gi
“ -
‘ *“/ QT
Y47 WOR M) A~ ,
&L\\b o \ sﬂuuud“‘e’ ) -“
Q k' | f }¢4ué% r P““"“ .—J
.“h MmNy .
bp ,.P‘Q L { ' ‘\“ CORCE
DRUG. INSPECTYR (110MOFO) X BIG - C% ConzETnEDd o Cets .
Indian Medicings & Homoeopathy O Dortona Wt
HYDERABAD (A.P.) Nhing . Dp. L. Vopstna MW th,

Bahy
!)! NI o3t

q)l..”&f\(ﬁ “ﬂ disn Birosving 5, Hute o pepatdy o

BYLERalnla-5u Lu,,

Shzpe, Sl
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Attestation shoulg Le &one Ly two Govt,

T e e Al o S - T s W S e oy u Ak

Government Servant -2.2u.filled fa_seperately by esch spplicuu
1. Name of the applicant i Swt. P, LAXHMI
2, Nume of the puardian in casei Not upplicable
of mainor & Dt.ol Lirth
Xx
5. Name of the deceased Govt, : Shri P, Venkutesh, P.ijo.d%)+5
Servant Labourer(88) LM Soction
4. Date of death of the Govt., 3
Servant
5. Office/Departmeut/Ministry ? Orenance Facbory Project
in which the decensed Yeddumailuram, bedak (&)
served last Ministry of Lefence
6. Relationship with the ;o OWlkE
I
deceused (Govt, ST Vit
7« Date fo birth of the : by -7~ Loy
applicant
, P I
. e i
p 8. Full address of the applicant: oy ey .
s fey
.
9. Signature of thump : 7
Impressicn of the dpplicunt
( to be furnighed in s e
depurate sheet duly attestedq) ¢ F- Wi/ 1 v i o
-~ ! “Dr. . T/t 7
10. Attusted by: T4 'Dr‘l"fzr“h““ c7l“”h¥
.{) ) f)'l \\(—{LJ‘:\L - i VALY
1. }<' Ll,__l,} S T - {".u-. f:-': .
‘.; Lo S e Fovegn - [ 5I~)‘ [T
/h %\ /_,..p‘ :"l}’IJL:I\ i ‘L}-J‘)“ o
2. }\,. " ORUG Iy . '
s : “PEC
/)*/’/ Indian p Jt"‘fh'cin:: o ! Homog,
1y “Mtegp, o
#1. thnegéa e YDLQ"‘UAD (AP, Pithy B i e .
) . ¥y "0/ Mo N e s Rl 7 FE ..‘. _g_‘.
i 19’ “o\\' SECI'U?THL“;"ﬂrwt’l}'ﬁ\‘\‘:‘; ;.‘: 0" - - -}
) R R L Y 94 Sadbundu . “ ool U[:s i P
/- \ VIVitin el Lo == 970100 G5 _,-‘,_ -
1 PP ol J""‘ﬁr{‘/l’ sl T H . e .
. .ﬂ’z.}- - ;’illaﬁé 3 -aT-a s # S«H—l—ﬁ‘é'l'b’;‘j‘f_ ¢ _‘\.\,':-'
) A v ef NN < - . .

Gazetted or two mo}e

persons of respect'capability in the Town, villagé“or Pargana
in which the &pplicant resides, -
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nio W/o. Lath P. VENKATESH, EX,[:K.No. 829-3/u0vM
OhLLLCE FACTORY PROJEST , YLROUUMAT Led il

e Ve e e g T T e W P ] AP T Wy M Al My g e AN s e e - v —

Dute of birth/age - A RN

. Hédight 5! il
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Identification mark I R L N LA L
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to
The- General Manager, _‘.g;
Ordnance Factory Project,

- Yeddunailaranm,
Medak (AP),

Sub: Application for payuwent of amount
due  against GPF accumulation
GPF 4/C.No,1304914,
- =:000;:~
Sir,
~F _ I hereby request that full awount due to late

Shri P, Venkatesh, Labourer (8/8), P.No.8B29-3(Ex) aguinst the
Provident Fund &cconmulation, may be pald to ue,

Thanking you,

Yours faithfully,

A
§ Yeddumailaram ' (P.LaXMI)
) ~ : ’ ‘ W/o., Late Sri,P.Venkatesh
Dates ' /09/%6. ' Labourer(Ss3) Ex,F,No.829-¢

L

e T T
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signature yrﬂﬁ Hand. Lnumo and JJn”CI i ’LJJIOH in v \P'LL
oL,y Syri/ -mrf ios b, WG Jaldal gy -u\ e
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Dear Sir/Madam,
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Please find enclened herowith the following documa s

for siznature of the individual con
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PROFORMA_REGARDING EMPLOYMENT OF DEPENDENTS OF @
GOVERNMENT SERVANT DIED WHILE IN SERVICE]RETIRED
" ON INVALID PENSION.
| | PART-1 #
01, 2) Name of the deceased/rstireds [ Vicw WATESW
on invalid pension.
b) Designation of the Epployee ; LaConvev (5%
c) Date of Birth of the Employee: 1G-o0% —\A6L
d) Date of Death/Retirament-on : 1G. ¢ {- [99G
invalid pension,.
e¢) Total Length of service 2 7 f<eas L Menthes
rendered,
_f) Whether Pt/Tempor&rY ' 3 U eoarvaw wawd
g) Whether belongs to &3] ST RN
02. &) Name of the -candidate for i § Lkt il Ral
appointment,
b) His/Her relationship with thes Wi{e
Govt,--Servant.
¢) Date of Birth : S S
d) Educational qualirications 3
.4 e) Wnether any other dq pendcn't : NIC:
has been appointed wn
- compassionate graunds.
03, a) Particulars of to~a¢ assestu 3
left including & mouht of
Family Pension - :
b) D.C.R.Balance : 3
c¢) G.P,F.Balance :
d) LIC & PLI Policles. . 3
e) Movable and immovabla :
property and annuad inconme
earned threre from by the
family - )
£) C.G.E.G.Iasurance amount H
g) 4ny other assets :
O4. Brief Particulars of Liabili- H
ties if any
& 05. Particulars of allde endents :

¢f the Govt., Servant {If some
are employed their income and
whether they are living to-
gether or seperately)
contd..n2
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DECLAFRASION

|
I hereby declare that the facts given by me above, are, to the
best of my knowledge are correct, I any of the facts nentioned here

awre found to be incorrect or false at later date, wy services any be
L ] . .

terminated,

Sﬂtco-o,o.cniuonooolooo.tuoooeoﬂ/o Lata....-.-......-..u....u

is known to me aad the facts#mennionad ty him/har are correct.
| ,

Batedi
signeture of the Ft,Govt.Servaat,

Nameai
begignations
Addresss

I have verifiéd the tacts weationzd by tha candidzte abovae
are correct,

» | |

{ Sigauture of the Welfare Officer)
NAMES .
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PART-I

01, a) Name' or the deceased/retireds
on ‘invalid pension,

b) Designation of the Employee 3
c) Date of Birth of the Employee:

d) Date of Death/Retirement on ;
invalid pension.

e) Total Length- of service
rendered.

r) WhetherrPt/Tempopary .3
g) Wwhether beloangs to SC|ST

02. a). Name of the, :candidate . for, :
appo;ntmeat

b) His/Her relationéhi; “With thes
* Govt. Servant.

¢) Date of Birth 3
d) Educational qualificationa

e

e) Whether any ‘Sther dependent 5
has been appointed on
compasslonate grcunds :

|

03. a) Particulars oF. total assesta :
left including a mount’ of

Faully Pengion _ :
b) D;CeR.Balance H
¢) G.,P.F.Balance ., ..., - 1

d) LIC:& PLI Poliéies e

e) Movable and Aimaovab,le
property and "annuad income
earned ‘threre from by the

£) C.G.E.G.Idsurance amount :
g) 4y other assets

04, Brief Particulars 6f Li'zbi”
ties if any

05, Particulara of a].lde endents H
9f the Govt. Servaat (If some
are employed their income and
whether they are livi.ng to-
gether or seperatelv)
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I hereby daclare ‘that the facts given by me snove, ore, to the
best of my knowledge are correct. 1f any_of the facts nentioned here
are found to be {ncorract or false at 1ator date, wy services may be
terminited. . .."'l,“ L e

. Deateds Sigaature of the Cgrndj.data
.\(\ )
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I, T, IAYMTYPAT, W/o LATE SPT P, VEMKATESH per No. OFP~/F -
Certifv the following fuctsa.

1) My hashand P. Venkatesh Pr.No. OFPM/RB20-7 hasy rend.r.
more than seven years of service {n the ordinance factory

project Medek. Districe,

2) On 21/8/96 1 have personnaly visite” ymaur Adan. Office
ani T was asked to submir the proof of the death of my hushand,

3) On 2A/8/96 T have submitted the Froof of the deat- of my
hugband {ssugd by Sub-DivisionalPolice Officer _Sa’nn;.nrrni.iv R I
Medak., T have alsn aiven the names nf the twn Sr. Officery of
your oraunt cation (Addl, Goneral Mananer of 1D, Addl, Conera!

Mrnaaer (FYD who are know to me and the famfly.

1) T have received the eondolance megsane dated 4/0/9% e

Sre G.K, Mao, 1.0.P.9. ceneral Mananer,

S}  On ?0/0/9% 1 wave received a letter No, 07Y0AD2/LD,dat. |
13/9/9% from Ny, ceneral Manager (Admin.)} alnng with an amplicats
form for an appointment on compossinnate qrounds and T have
mhmitted the farm- ﬂle‘sinned (R.H.T.T..0.

FEFRN LN
fi) On 9710796 T have received a ]nrrnr f:ém AMYs OFfiee nlong

with the farme for the payment CCRATS/GPT Claiwms,  Apmlication
Form No.,4. final B{l]l of COPGTR and relevant derartments, Final
hill nf AOT, APF-TM=]1TMI-CP-PCRM-1N-0, anpA T was askad tr ~;!~'1r\

fn all the papers where the 'N' mark was menricrned hy wepr Ffie
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at the earliest, Accordingly I have submitted the fnllowinn '
forms dulv filled and signed (Right hand thumb impression)
on N/11/94,

1) Pelf declaratinn duly attested hy twe Gazetted Officers.
ii) Forms of application for the grant of Central Covt. Eap.
Tnsurance Scheme Auly sioned and attested by two Cazettea

Officers, ;

{111) S1lip Showina Adiscrintive roll attested hy two Cazetted Off
{v) Personnal Photoaraph with R,T.H,I. {Picht hand rhumbd

impression) duly attestedby two nazetted Officers,

v) Impression of Balls of Thumb and all finoers of tte Right

}X hand duly attested hy two Cazetted Officers,
Q E: vi} Personnal marks of Ydentificatinnand snecimen sianatur
I <
) — (R.H,T.T) dly attegred hy two Cazetred Of fleocra,
SRR L '
- ﬂ%% vii) RLH.T.T. (Right hand thumb {mpression) on a Blank Rec: int
‘Q :; with Revenue Stamp showina the receint nf monev with reaqard
R, o~ to Annexure 'C' ov C.G.D.A,
3
t il g '
\‘:j'm dg _viii) RH.T.T. with a revenus stamp on two Blank Printed re~e{pt:
:. . On‘ .
% $ <« ac® showing the receint of monay,
‘}lqu-Eigcn
. L : o xI, 9 . .
_nggf_,nogix) I was asked hy your Uffice to pay the 1P Rill{Licence Foe ap
_:n) . ?.H ‘c .
gldoiz2< Water charaes) of Qtr. No.1213 which was allotted to my
it,) T+ “u;) Ccwaa
:-I- gg}_’:'f.?;’; ;ﬁ husband lats Ml Venkatesh and T am repettinng them reoularly
. L5 F MW .
(':i( (’;3“:‘,‘:223 bv D.n's { S.N.H, DD No. OT/9-037a7%9Q, A4+ 1/°/97 ard © R,
i “«Su N.NLNo AT /5-064901, 48, 19/3/97) 0 | a~'in .
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x) I certify that I have not receive o single paise foeon
your office +{11 this day,
s osungested by Dy. General Managrr Admin: I am
!
submitting a sffidavit Auly notarised with a request to
understand the pliaht of an illeterate widow telonaing to
Schedule Tribe ard aee that al) Lavments are made ro me
earliest,
R
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To - ‘ Date 3 z.)./.v/c,'-;

- The Gaeneral Manager, ,
Ordinance Factory vroject,:
Ministry of Pefence,
Government of India,
Yeddumallaram, Medak Dist.,
A.Po =502205,

Raegpectad sSir,

Subs; Requaest for appointment on compassionate
grounds —‘Reg.

Reft Your 1r,. f“o. 07/032/Lﬂp dt. 13.9,96.

A

Lat ma offer my gratitude for considering me for
appointment on compassionate groundse.

You are aware that I am an uneducated scheduled
Tribe Widow, and I have guffered enough in my life,
due to bad vices of my hushands Thims is known to
Mr. M.M.Ahmed o AdQle GeMe, LeMeDs, and Mr, Shoo,
A.G.H {F). |

My husband was murdered and thrown in a well, when '
he was ataylng at Yeddumallarams My son Raju (llyears)
12 mipsing and I am in search of him, My duughter
Migs Manju (9 years old ), who was also missing, was
recently recovered by Jeedimetla, P.Se Though, she is
9 years of age, I had to admit in K.G, Clas3, since she
has to start right from the beginninge

In the light of murder of my husband and other problems
mantioned above, I want to avade further mishapennings,
panic, faar,confusion, by avolding working at ¥Ycadumallaram.

Hence, I regquest you to understand my plight ana
consider me for a placement at your liasion offica sltuated
at Parade Grounds, Secunderabad, by giving = symnathetlc
ecnsidefation to my problems, l.a8., on one sidea I have to
seasrch my miasing son and on the other slde, I have to
iive elone with a nine year old daughter, who haa just
stagted her education. At this hour I nezd, a helping hand
anil mnral suppare of my mother angd gthar st

“Liitae C&8

NS
staving at Secundegabad.
‘ N
Thanking you, | - Yours falthfully,

r_‘ L COR et /Jn .

,f "“(/ e 'l()p'/fu{ 1 (ﬂ.T'I. OF LFMJ: }
f»;xiuﬁ-x sen w2y ) W/o. late P, Venkstosth
A ARSI S e
'Z’:_;.‘:': Sl il ¥ N FAPRRY/ NS
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To ',LS[(.,
. b - :
T5hri «GeXe Ra0, T40.FeSe 2‘%/’,7

General Manager
'Ordanance Factory Project, Med@ak
YEDDUMATLARAM~502205.

(andhra Pradesh)

Subi~ Payment of C.G.E«G.IS/GPF Final Claim/family
Pension -~ Reqg.

-y,

Reft~ Your Letter 08/057/To/0OFPM Dt.7th Oct.1996--
nd Nelegran

Your Letter 1%011/8/EC Dated i15-4-~37 an
Dated 21-4=97,

Regpected Sir,

I am the widow of Late Shri. P. Venkatesh who has served in
your Organisation for mors than T years and expired on 16=T-56.
Your Office has asked me to submit all the documents vid letter
dated 7th October, 96 and I have submitted them on 9=11-96, till
today I was not payed a single rupee towards the £inal settlement/

T

Faiilly Pension @tg, .

Y was paylng the L,F bills in respect of quarter No.,12i3 as |
and when demanded by your office through D.D's by rising loans i
with a promise to pay that after the receiptas of the dues from \
your offige.

For more than six monthas I was forced to live at the mercy of
the Soclety. Please try to understand the Plight of an illetrate |
sehedule Tribe widow who has to live without any Income. Mr.M:A.
Ahmed the earlier additional General Hanager is awsre of all the
problems X was facinq during hiz tenure gt thet your factory.

IAt this Juncture it is. difficult for me to maks any more
payments towards-L.F. Bilia without receiving the dues/Family Pension
from your office. ' )

I request you to go through my affadavit (englosed) to know
the events and try to underttand the plight of an illeterate widow
from Schaedule Tribes.

Exgept the demand to pay the bills for qQuarter I have not
received any payments nor I was informed by your Office regarding

the payments till today. Aot T

| 2] |

Copy to . Lt S
thurb

National Commission for SC/SE, New Delhi  Right hand eeme impression,
, © of Ps Laxmi Bal wifs of
From- Sonf - PLRXMI P. Venkatesh.,
Hte-23-5-224
ﬂ??add”’ﬂ/ -
SRLIBYNOR - :
HBYDERRBRD .. 500C08F (/) P_)
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+ M.A. LL.B,
AD!QCATE

NN my client had dffi

PRI
S AR

AT 4% (o?/ PHONE : 81772

T
e )l
‘

.-

BY REGD, POST ack DUE

VINAYA vipaR:

PLOT No. 232, ROAD No 2,

SRI R. K, PURAM,

H.No. 12-46, SAROOHNAGAH,
HYDERABAD-500 66U

Date; A~=Tue1997 .
To ho

The General Manager,,
Ordnance Factory Frojeet,
YEDDUMATLARAM -" 505 205,

Medak district,
Andhra Pradesgh,

Sir,

(a) that my client 'is the legally wedded Wife of
late P.Venkatesh, who had expired on 16.7.100g
and you had acknowledged this fact through the
condolence message gant through letter bD,o.
No.07/066/LB dated Sth Sent, . lagg,

8
M (b) that my cllent through letter dated 26.8.96 made

factory Project on Compassionate grounds and that
4 you had 8ent forms to be duly £i1led 45 b

{c) that pursuant to the document. g 5ent through your

- Btamped recelpts imto your office on 9.11.1996,

(d) that, in the absence of Settlement of the dues
payable to her/ on

26=3w97 ang sent the same to
pPost on 25,4,.99 Praying g




LA

4

(e) that, inspite of repeated requests of my client
not to insist for payment,of rent/market rent
for the quarter allotted to her late husband
as she had no money to pay, you had virtually chased
ekt herith letters and telegrams for vacating
the guarter and paying the arrears of rent.

{£) that through your letter Ng. 0?/001/LB de ,10.6,97
you had advised my client and Smt. Rukmi Bai,
mother of the deceased employee, P, Venkatesh to
get a succassion certificate from the court to
settle the terminal benefits on the ground that
both of them claimed the same, inspite of the
fact that under rule 5S4 of C.C.S.{Pension)
Rules, 1972, wife of the deceased employee alone
is eligible to receive the family bensfits,
Gatting a successlon certificate trom the court
is an unwarranted financial burden on my client.

And my client has received the said communication
ét,10,6,97 long after she had submitted the forms
and stamped recelpts 1,e, on 9,11,1996. My client

sincerely feels that she has been subjected to
undue harassment and mental agony in the matter
of settlemant of her dues and that you had come
out with the sgid letter dated 10.6,1997 only
after she had complained also to the National

Commission for SC/ST, New Delhi, being a woman

belonging to a scheduled tribe, through her letter

dated 25,4.1997.

Therefore, please take notice that If you do not
settle the family benefits paysble to my client, Mrs.P.LAXKA
BAI on account. of the demise of her husband, Sri P,Verk&tesh
within a periocd of one month from the date of recaipt of
this notice, my client wlll be constrained to take such
legal remedies open to her under the laws againat you for
redresaal of her legitimate grievances.

Yours £ ithfully,

L
(7¥)A 3'4¥

& (DiM. RAO)
Advocate. Hyderabad.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH: t

AT HYDERABAD

OA No. 1299/97 Date of Decision: 1.10,1997

BETWEEN:
Smt. Laxmi Bai «o Applicant
AND

The General Manager,
Ordinance Factory Project, {(Medak),
Yeddumailaram -~ 502 295. .. Respondent

Counsel for the Applicant: Mr. S. Ramakrishna Rao
; -Gbﬁdwﬂ

Counsel for the Respondents: Mr. (N.R. DeVaraj' oV L GGG
o e #/
cm:agkoﬁh“ya$”3?
CORAM: - L9
3wy

THE -HON'BLE SRI H. RAJENDRA PRASAD: MEMBER (ADMN.)

ORDER

(Per Hon'ble Sri H. Rajendra Prasad: Member (Admn.)

Heard Mr. S. Ramakrishna Rao, learned counsel
o Vo 005y G DAL Conte g

for the applicant, Qﬁi§§:§§p the Respondents.,

This 1s a case in which temminal benefits in
respect of a deceased Semi-Skilled labourer are being
claimed by his widow as well as by his mother. Prima
facie, the widow of the official is entitled to claim
the ‘ terminal benefits, if otherwise eligible
as per rules. However, the widov.-idmother of the deceased
employee too has stakgd claim to a portion of the same.
benefits since she has no wherewithal of living except
depending on her deceased son's entitlements. This is

a question' which may not be capable of being solved




without taking the related circumstance into consideration.
Mr. Ramakrishna Rao submits that instead of asking the
applicant and her mother-in-law to produce suqcession
certificates individually and separately, the respondents
could themselves have taken the initiative of making
proportionate payment of the terminal benefits with the
mutual consent of béth the claimants. It is submitted

by the learned counsel that asgking the applicant to
produce a succession certificate is nelther required nor
fair since she is the leqgally-wedded wife of Mr. Venkatesh

and this fact was never in dispute.

Under the éircumstances it would be desirable that
the respondent sorts out the problem by having both the
claimants summoned and enquiring whether, or what proportionate
distribution of, terminal benefits would be acceptable to
them on a fair and rational basis subject, of course, to the
relevant rules. This solution may be attempted and a final
decision taken within 90 days from the date of receipt
ofjcopy of thes order, after obtaining such declarations, agree-
ments or undertakings, as may be found necessary from the

rival claimants within the overall parameters of relevant

rules.

Thus the OA ig¢ disposed of at admission stage.

By

¢H. RAJENDRA “PRASAD)
MEMBER (ADMN. )

Date:  1st October 1997.

| o




O.A. 1299/97.
To
1. The General Manager,
Ordnance Factory Project, (Medak)
Yeddumailaram, Medak Dist,
2., One copy to Mr.S.Ramakrishna Rao, Advocate, CAT.Hyd.
3. One copy to Mr.N.R,Devraj, Sr.0GSC. CAT.Hyd.
4.0ne copy to MHRP.M.(A) CAT.Hyd.
5. One copy to DeR,{A) CAT.Hyd,
6~ One spare coOpy.

pvitt,

=g
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IN THL CENTRAL ADMINISTRATIVE TRIBUNAL
HY DERABAD BENCH ar HYDERABAD

THE HON'BRE MR.JU TICE.
VICE-C RMAN

An
;.....—-—-—"-—_-J

THE HON'BLE MR+ H.RAJENDRA PRASAD :M(p)

DATED; ~ . \\ \o ! o, |

ORBERFIULGLHENT,

M.P&.'/RA.,/C“‘A-NO. .

in ‘.
0.4.No, ) ) L
Taq o)
T A, No, (W,p, ) ’ ;
‘Admit

€d and Interim directigns issued.;‘f
Alowds - /L
Disposed of with _Direc_tions.
Dismisfed. @ |us 0&(‘@10.‘7 ,
Dismigsed as withdrawn
Dismigdsed for default

Qrger d/Fe jedteg
No,order as to costs,

%ﬁﬂwamﬁw #faw
Centrgy Admim’éﬁ-&e Trby,
sigger jDESPéT{{-
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CORRIGENDUM

f
f
!
!
!

The following corrigendum is issued to the

Judgement dated 1-10-97 in 0A.1299/97
] | ‘
i
line-2 read Sri V. Rajeswara Rao® for
s! and at a ‘

) "~ In page-2.
the existing 'néne for the respondent
suitable place in th% cause-title.
!
; TR
f R ,
(H, Rajend

[
: Menmber {

Judl. ]
]I
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FORM NO. 21.

(sec,Rule 114}

<IN THE CENTRAL ADMINISTRATIVA TRIBUNAL HYDERABAD BENCHY HYDERABAD.

OA/ neonoaaqucoooqogunog,onnouuoue-o-aanoenoo
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1998.
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THE HON'BLE MR.H.RAJENDRA PRASAD

'The above Revieuw Application has bsen Piled for
of the ludgement of the dench dated

consisting of EARGIBCNCIREIGIaRTR, RO Hon' b1) Mr.
H.Rajendra Prasad, Member (A) AR AT A B I S R s TAy,

CBptecd®) in Original Application No, " (;Lﬁ“} of 1997~

Circulated as par Rule 49 of the Central Admini

f
BRA
-

*
¢

Revies Application No. &

Original Application Nao. {244

7‘

Tribunal Rules :f practice, 1993.

Submitted, -

A
1\ N

' | L.
»JL d( ualg 1. b’ﬁ{

y

by edvenced

ALY '.
: MEM3ZR(A) <;§4ﬂ4§§l£;;>

TRe-EI B RN AHRBIASHIAA-C_BENSkaTY -

in -

(ﬁ !p “33-& of the TJLbunal

of 199?C

review

[

A
b .. J

)i oy

diecd
LA

>
. i
strativef = .

:

of 199;}5
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e, ___Applicant(g),
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JRCTY Movagn, oduow Cotoey Oonionct
Y2 dumoidonom A (Respondents)

‘Date
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TN THE-CENTRAL- ADNINTS TRATIVE - TRIMUNAL £ WYDERABAD - BENGH or
AT HYDERABAD .
Ry, N OF 1997

39 |

in i
ﬁuﬂ.ﬂﬂa 1297 of 1997 f E

I

BETWEEN: - ;

Gmb, Lawxmi Pai, Wo., late £, Venkabgeh,
Elfﬁ « Laboursyw {Euﬁ;q 3 » (f”’!;-'f' MG JOFPL/BEY-8) ¥
Oirdinance Factory Project, Yeddumailaram,

|
Medak Diatrict, H/o. H.No 235204, Aryasamal, ~ J
APPLICANT

Shalibonda, Hyderabad-S00 086%, )
AND ! .
The Gersral Manager, '
fhrdinance Factory Project, (Medak),

Yedduma laram ~ 308 BOD, RESPONDENT

REVIEW APPLICATION FILED UNDER RULE 17 OF. CAT
(EROC.) RULES, 1987

may be

Faor the ressong atated in the accoapanying %rfaﬂavit.
it im respectfully prayed that the Hpa'ble frihunag

i

i

glsased iy veview the O/ No.ilP99/97 duly takihg inta

consideration  the avermente made in the ashove N in  the

interest of stice and be plessed to pors such other afd fur tiwec

OpEyr in

order or ovders, as the Hon'ble Tribumel deens it and

s i
HYDERARAD . (ﬁ L

Pt 4.11.1997 : - COUSET. FOR THE ﬁPPchﬁNT.

j

the circumatances of thes cans.




LY
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH
. AT: HYDERABAD
R.A. NO: 841 OF 1997
IN
0.A.NO: 1899 OF 1997
BETWEEN:
Laxmi Bai ‘ APPL ICANT
AND
The B;M., Ordinance Factory Froject, (Medak),

Yeddumailaram -~ 508 203. _ RESPONDEN

AFFIDAVIT

I, Smt. Laxmi Bai, W/o. laté F.  Venkatesh)

Labourer (5.8.), (Per.No.OFPLI/829-3), Drdinaﬁ:e Factory Pr

Ex.

b iect,

Yeddumailaram, Medak District, R/o. H.No.23-5-BB4, Aryasamaj,

Shaiiﬁanda, Hyderabad-500 045, do hereby solemnly and sin

affirm and state on ocath as follows &

1. . That § am the Deponent herein and the Applicant i
No.1899/97 and therefore well acquainted*ﬁith the factﬁ‘ ]
case{;_

'e.. . I submit that ! filed an a.qgfinq.zavqxvv agg

against the impugned order dated 10.6.1997 of the Respl

erely

N (3.0,

F the

disputing payment of terminal benefits on the demise |6f my

husband and the illegal action of the Respondent to cal

Succession Certificate, in order to delay the payment of

for

death

cum retivement benefits of my husband. In the G.A., I prayId for

setting aside the impugned order dated 10.4.1997 and to
the Réspondent to release the terainal benefits accrued |
husband, and to make paymént of the same to me , as‘I' &t
heir being wife of the deceased employge as per the prov
confained under Rule 54 af‘CES"kPenai;n) Rules 1978. The

0.h. wis disposed of on 1.10.1997 with the following direct)

R {::Dl‘itd- w7

direct

fo my
legal

isiong

above

L OIS

" ieved

Dndent
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“Undar the - uartumgtancwﬁ it wmu!d bhe desirable tHat the

H 1 '?»i- . ,\ R ‘_',v” B

respondent  sorts mut the pumblﬁm by hav:ng bath the
oo é .

claimants mummmnad _and enquirlng whether, o what

proportionate dxstributaan of tc\mxnal henefits would be

,.?;'.

'uacteptable‘%o them on a fair and ratznnal basis subject,
of course, to the re19vant rules. This solution may be
attempted an;\a fxnai decxszmn taken thhzn 70 days from
the date of rere1pt of a copy of this orden} after
obtaxnzng ﬂuch decldratxong, agieementﬁ or undentakings,

‘\.\ ( -

ag may be fnund necessary frnm the rival c<laimants

wlthxn the avarall parameteaﬁ mf eievant rules,

Thus the 0A is diaﬁnsed of at admiﬁminn Etag$

3. I - submit that I maﬁe out a caﬁe, in the abmva‘\ﬁﬂeﬂiﬁ

whiah I had established that tha deceaaed employes{] of “the

; #

Reﬁpandent organisation had d@alared the family par icu}&?g‘ o
\ 5how1ng myself and my three chxldren Qbrn to  the écéa%edeﬁ

employee and the nmminatioqé-exéﬂuted by-him in our favour. . Dhéﬂ"ﬁ

the records of the Respondent Brganisatioﬁ}£the numinatiJ; still

exists, aagigned my nameiénd the 3 chi}dﬁan as legal heirs,

eligible for payment of déath cum rﬂti?edaﬂt benefitJ. of my .

husbanﬁ.‘ It was also clearly Jtated‘g}nf

Respmﬁdants having r@cagniﬁad my right tme9c91VP the ﬂ ath—cum—

ratatament hanefits, have-farwardadrme the raiavant pajerﬁ” fur

piﬁcﬂﬁﬁlﬂg pavment of t@rmxnai bcnefitﬁ, whzch were promptly ﬁﬁnt

fo fr*furthpr action on the patt of tha raﬁpandant.! 1 had

repreaehted to release the sa1d benpfatsﬂmr

becauaé cf a legal nutice ?sﬁuedth-the{Reabondent.mn 2. 7.1997,

the Respandenta havm digputed and have bn ught—in the mother .of

the ' deceaaed, wha 15 aiam';aviﬁg ather c dren on whoﬁ she is
- ;;1 s..“, - . -
dependent as one of the. claxmantﬁ an thp*termxnal bpneftta‘ that
. ‘ 4‘“ . :
to be g\anted to me. The ‘case ﬁhmul

;u:r.-,,

gve been decided in

d the definition of

terms mf Rule S4, which had clearly daf
g ‘ ,, _
famxly far the purpmse of penqun andi pans:ona;y henefits/

‘J.‘ ‘
Y

§ “
3

i

the 0A that the'

sneveral occasions and
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ths

of the decesased
[]

terminal benefits amp loyes,

during the course of the adjudication, have never subsilted

facts concerning the mother of the deceased and the

Tribunal had taken her claim into consideration and

the matter. My Counsel was instructed to

subai t

The Respondents

the

Hon'ble

atd judicate

that

propovrtionate payment of terminal benefits be paid to the mother

of the deceased employee and myself. The uﬁly submissio

my Counsel was that the Respondents instead

applicant herein to produce Succession Certificate indi

of asking

madde by
the

iduaily,

the Respondents could have acted in the light of Rule {SL) of CCH8

(Fension) Rules

1972, which had clearly provided the
pravisions under such circumstances.

to have adjudicated the case, in the light of the said

the facts that the Respondent had forwarded the papers

I
for execution by me, duly recagnising that | was the on

The Hon'ble Tribunal

e
|

relevant
ought

ul avd

y legal

heir of the deceased employe®. The question of the ?Lspondant

sorting out problem hy himself did not arise, as it

whio created

Respondent, problems.

these Therefore,

Judgement of the Hon'ble Tribunal a leverage waa-giveJ

Respondent to meddle with the situation aggravating the

is the
by the
to the
same by

bringing-in un-authorised persons, to claim terminal beJefits, in

vimlation of Rule 54 of CCS (Pension) rules 1972 and the

provisions therein.

G it is

gons at Jeedimetla ah& also

staying with other she

raticm carﬁ of the Jeedimetla area, where her

wzth her together, and her sons are also owning their
The mother of the deceased is also having own house, in

is residing with her sons.

e . it ig
isﬁuihg notices, for the payment of license fee for the o
she had occupied and the quarters rent is céllected only

wife of the deceased, but not from the mother, as the mgd

- L Conkd., (.

BONE are

algo submitted that the respondents have

relevant

submitted that the mother 'of the decsased isa

POSERSES
living

houses., .

which she

been
uarters,

from the

ther of

WO,

1 ash R Y

R e M~

,,
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H
?
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the der@aaed is 11V1ng separatply w1th othﬁr aons at

v

is evadent that - the ‘raspandents

Therefﬂre, it
. é

recognisaed

I "" "5

In the circumstances, Just and proper

his widow. it is

that the mother 15 nnt depend@nt an thé decea!

EV AN . S— e
—ﬂl

Jeadihﬁtla.

hava alsa

ed and

hat all

the benefits of the daceased ‘employee. must anly go to the Wife‘mf

the. deceased andgd her chxldren, who are 1nvmng with her.

'\'ﬁ

There ig

a raqpmngxbilaty on the w1fe of the deceased emplayea i.2., the

har,

‘!-‘_ s
;d they aught

of CO8

4

Rules,” 1972, 1t is, tha?é?hre,revideﬁé that there is

apparant on the record that the cane was 1ut considered|

13

cof submxﬁsanns made as abDVP and nu‘onpurtunxty w

K
.rrgi

to- the applzrantiappl:cant‘ﬁ counsel to defend the case

lnght

Ry

of .theicase.

dént; on

TR
5o

case of

to .have

an  ervor

in the
as  given
Lt proper

- merits

It s, therefaf% -just and ﬁrmggr that the
Tr:hunai may  be pleasgd. ;tw review th rdey paasld

Nm.l&??l?? dated.1,10.1997, in the interest of Jjustice

cleayr . ovders directing the Respondents

terminal benefits. of tha deceased employ9e to  the

herein  in terms of Rule 54 CL8 (Pension ?Rulgs\
inteuﬂst of justice and be;pleaﬁed to pagﬁ‘
T M e ) . é :

’F‘i; v

,xthe_ﬁarcumﬁtances of the caae, eleaf

,Hapglicant
g; o
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 DEPONE

Hon'ble
in OO

bnd Whaﬁs

‘to make payment of

Bpplicant

in  the

ucﬁkather aLd;fdrthar

: deem fit afd pr&her‘y

shall bhe
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without taking the related circunstance into consideration.
tr, Rambkrishna Rso sutmits that instéad of asking the

ahpliCdnt and her mother- 1n~law to produce succession

cert1r1cqtes individuvelly ang séparately, the respondent.
Could th.=sazlves hove taken t.e initistive of ma“inu ..

i
;roporéinnate Dayine- ot of the torminql benefits wi tb Ly

nu,uallrv.srnt of Loth the cla;weuta. It i soianitea.
1 - i

uyathe;learurq elo N FENGIS tl*t ashing the a. .licant to
| A ROE el

! Y .

SEOTUCT 3 ococtenziog, c&rrifinnto i neldther reouired nor

Allvowedded wife of Yorw Venko too,

" 1}
Ep <
Oothis Fiolw o R O A R
° |
. 1
Vnolsr othe circurziances it Wwouls be decirgble i i R 3
e orre indent sirts oogr the provlam by hovie: both the
‘ : o
Sluliiin s romioa e RIDUS B S U A wheﬁﬂuﬁ;: SrOWRL Lran vl
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| IN THE CENTRAL ADMINISTRADHNY
| TRIBUNAL ¢ HYDERABAD BENCH:
] AT HYDERABAD )
3 | \ ﬁsﬁ. NO s OF 1997 e
1 IN
\ 0.A.ND: 1899 OF 1997

] BETWEEN:

a Laxmi Bai - APFLICANT

1 AND

} The B.M., Ordinance Factory

i Froject, (Medak),

X Yeddumailaram ~ So2 20
RESPONDENT

REVIEW AFPLICATION

MIGCELLANEOUS APFLE

g TION
FILED UNDER RULE OF CAT

(PROC.IRULES, 1987,

- R

:FILED ON:
|

FILED FOR:

e

FILED BY:

SANKA  RAMA : v
ADVOCATE, , n;._QWﬁl?%fk

SECOND FLOOR, CHIKKADAPALLY
HYDERARAD~SG0 080

i

COUNSEL FOR THE APPLICANT

l Contd. ..
|




,énmm ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH Aﬁ HYDERABAD
/ R.A.HO0. 89/9% in O.A, 1299/97

e /é’ Date of Orders2l-9«98,
) ens ' ,

" _ fJLekshmi Bai.

.o Applicant, i

and

The General Manager, .
Ordinance Factory Project (Medak) i
Yeddunall aram-205. ,

o Regpondent , i
For the 2pplicant: Mr, S.Ramakrishna Rao, advocate.
FPor the Regondentss Mr. V,Rajeawar Rao, Addl.O35C,

QORAMs : ,1
THE HON®BLE MR,H,RATENDRA PRASAD : MEMBER(AIMN) |

The Tribunal made the following Order:e

The @rounds urged by the applicant and the faéts
{

advanced by her were duly considered earlier, The judgemhnt
i

passed was falr, just and equitable, No grounds for review.

Disaklowed, "i.
. !

,‘:/ F o

ﬁ"’ Py

Deputy Registrar ;

i

‘ %'1
b

|

i

To

1. The Genersl Manager, i
Ordnance Pactory Project, (Medak) :
Yeddumall aram-208, -

2; One copy to Mr,SeRamakrishnas Rac, Advocate, CAT.Hyd, '

|
g
[

3. One copy to Mr, V.Rajeswar Rao, Addl,CGSC, CAT,Hyd.

4. One spare copye. 1

pvm |




pPVille

- "7 ordered/Rejectgd.

/ I COURT _

TYRPED BY
CHECKED BY LOPROVED BY

T THE CENTRLL ADMINISTRZTIVE TRIEU'C.L.L
[YEERABAD BEMCH AT INDERAZAD

THE FON' BLE MR,JUSTICE D.HW.NASIRE® (.-
VICE—-CHAT RIM&AH w/—
AND
L..—-*"’
T}EL LON!' BLE MR.H.RAJELRDR? r‘ASADSN(.;)

DATED: l\-,c\' ~1998.,
A
ORDER/JUEQENT;{'
.y

[P ERERE B g e

Mg i Fa Ae, Ais 10 %o\ [CT—)

. e e = LT N

- T in
Oe2alfOs \)ch{ L{“}
ToligllCwe - (.NUP;:-: )

I

Admnittedland Interim directions
is5ued.

Allowed,.

Disposed ofl with directions
Dismissed. :

e me .

Lismissed as*wythdrawn.

Dismissed for Pefault.

- ~ No order as tolcosts.
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